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but the order of confirmation may
be kept in abeyance.

The information gien by the Depu-
ty Minister in part (a) of his reply
wes contrary to the ructs. When the
facts were brought to the notice of the
Deputy Minister through you Sir, the
Deputy Minister in his note a copy
of which was supplied to me by the
Lok Sabha Secretariat had admitted
that “the reply given to part (d) of the
question contained a factual inaccu-
racy.”

I request you Sir, 1o direct lhe De-
puty Minister to make a statement in
the House correcting his earlier state-
ment and also to apoi.gise for wgiving
incorrect information to the House.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCJAL WELFARE
(SHRI P.K. THUNGON,: The reply
given (o part (d) of Unstarred Ques-
tion No. 5583 on 24th December, 1981
contained a factual inaccuracy to the
extent that the meeling of the Execu-
tive Council of the Jawaharlal Nehru
University held in June, 1¢3! was
attended by only of the two mem-
bers mentioned therein. T regret that
such an inaccuracy had crept in.

- The last sentence in the first para-
graph of the reply to part (d) of the
Question may be read as follows:—

“At the subsequent meeting held
in June, 1081, the malier was agnin
considered and the Resolution was
modified according to which the
Executive Council reconfirmed its
earlier decision to confirm the Re-
gistrar. but the order of confirma-
tion may be kept in abeyance”.

14.40 hrs.

MARRIAGE LAWS (AMENDMENT)
BILL
MOTION re: EXTENSION OF TIME FOR
PRESENTATION OF REPORT OF jOINT
COMMITTEE. e sere
SHRI K. MALLANNA (Chitra-
durga): 1 beg to move the following:

“That this House do further ex-
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of time
tend upto the last day of the Mon-
soon Session, 1983, the time for pre-
sentation of the Report of the Joint
Committee on the Bill further to
amend the Hindu Marriage Act,
1955 and the Special Marriage Act,
1954."

MR. DEPUTY-SPEAKER
moved:

Motion

“That this House do further ex-
tfend upto the last day of the Non-
soon Session, 1983, the time for pre-
sentation of the Report of the
Joint Committee on the Bill further
to amend the Hindu Marriage Act,
1955 and the S»ecial] Marriage Act,
1954.”

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, I rise to ovpose the
Motion moved by Shri Mallanna, the
Chairman of the Joint Commitiee on
the Bill further to amend the hindu
Marriage Act, 1955 and the Special
Marriage Act, 1954,

Sir, I know all parties are repre-
sented on the Joint Select Cummiliee
and this Motion has come  with the
approval of all Meinbers. But there
are certain things which I would like
to point out before the House agree to
extend the time limit. Sir, the Com-
mittee was formed on 18th September,
1981. Keeping in view  the impor-
iance of the matter and the need to
submit report as early as possible,
the Motion was concurred in by the
Rajya Sabha the same day. The
Committee was to submit its report bv
27th November, 1981. Almonst a yearl
has passed. Already the House has
agreed to itwo exlensions. I can ap-
preciate the Members' desire to go
round the country {o  visit as many
places as possible to meet as many
people as feasible. but Sir, there has
to be a time limit. The Committee
wanted 1o visit rural areas. That is
what Shri Mallanna had said in his
statement that they should hold their
forma] sittings outside Delhi in pha-
ses covering all the regions of the
country, including some rural areas.
But what is the programme?
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MR. DEPUTY-SPEAKER: Our
country is a country vf villages that
is what he mentioned.

SHRI ATAL BIHARI VAJPAYEE:
The next programme is to visit Udai-

pur. Udaipur is not a village
Nor are Jaipur, Bombay, Au-
rangabad, Rajkot, Ahmedabad.
Sir, I don't want to raise a

wider' issue now, but even the wider
issue has got to be considered by the
House. 1 met Members of the Ruilway
Convention Committee in Himachal
Pradesh. What the Railway Conven-
tion Committee was doing in Himachal
Pradesh?

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, Himachal
Pradesh needg railway lines, What is
this? Records of the House will bear
me out,

SHRI ATAL BIHARI VAJPAYEE:
I am not yielding,

MR. DEPUTY-SPEAKER: For vour
information. if Shri Vajpayee does not
misunderstand, his Party also is res-
ponsible for this extension.

SHRI ATAL BIHARI VAJPAYEE:
You know what is going tn happen
now. The Chairman has come for the
third extension. He is also the Fresi-
dent of the Karanataka (ongress Co-
mmittee, Elections are going to take
place in Karnataka in January, and
he may not have any time for this
Committee, I am prepared to accept
this extension on the condition that
Shri Mallanna will not come to the

, Houge for any further extension. Is
he in a position to give that commit-
ment?

MR, DEPUTY-SPEAKER: Let us
await his reply.
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M., DEPUTY-SPEAKER: So, you
support him that this must ba the last
extension. That is what you mean.

SHRI K, MALLANNA (Chitradur--
ga): Sir, so far we had about 24 sit--
tings. In the inter-session perici we
haq about three tours to Karnataka,
then to Tamilnadu i.e; the Scuuthern
States and then to Harayana, Funjab
and other States. So I already had
two tours and in the next inter-session
period we are having three tours. We
have already chalked out the prog-
ramme, Sir, this is a very complicated
Bill. It touches the social aspect of the
country and this Bill is based on the
Law Commission’s Report and also on
some decisions of the High Courts
and of the Supreme Court. It follows
the other laws which are existing in-
other foreign countriés: also. Srme--
times the Committee also felt that
they should visit foreign countries
just to see how these laws are func-—
tioning there:

AN HON. MEMBER: Are you pro~-
posing to visit Canada?

(Ihterruptions) 5
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SHRT K. MALLANA: The Commi-
itee has wvisited some capitals and
towns. The Committee has £o see the
rural side is also attended to, So, I re-
guest the Hon. Member to withdraw
%is objection and give permission to
~move this Motion,

SHRI ATAL BIHARI VAJPAYEE:
8ir, 1 sought an assurance frem the
Chairman.

MR. DEPUTY-SPEAKER:
-explained fhe poition.

He has

SHRI ATAL BIHARI VAJPAYEE:
“Sir, 1 would like to know whether this
will be last extension or he will again

-come to the House lor further exten-
sion? ¢

SHRI K, MALLANNA: Sir, as far
@s possible I will try not to seek
“further extension.

MR. DEPUTY-SPEAKER: The ques-
stion is:

“That this House do further ex-
tend upto the last day of the Mon-
soon Session, 1982, the time for
presentation of the Report of fhe
Joint Committee on the Bill fur-
‘ther to amend the Hindu Marriage

Act, 1955 and the Special Marriage
Act, 10547

The Motion was adopted

“14.586 hrs,
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